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0.A. No. 1905/92 199
7494 1993
DATE OF DECISION ?
Sunil Kumar
. ~ e e Petitioner Applicent - ""‘””“‘—"“
" She A.K.Bhardwaj Advocate for the Petitioner(s)
Versus '
SheiUnienret Indis, . Respondent
SheM,L.Verma, Advocate for the Respondent(s)
. CORAM
}
> The Hon'ble Mr. JeP.Sharma, Member(J)
The Hon’ble Mr. B.K.Singh, Member(A)
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Whether Reporters of local papers may be allowed to see the Judgement ? -

To be referred to the Reporter or not ? X
Whether their Lordships wish to see the fair copy of the Judgement ?*
Whether it needs 1o be circulated to other Benches of the Tribunal ?

JUDGEMENT
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The applicants are 'Casual workers in Deerdarshan
and had apprehsnsioen ef their dis-engagement, They .

have filed the present applicatien praying that the
respendcnts may be directed net te terminate their

~ services as Casual Labourers; a dirsctien te sbserve them

in Groub—D pest and in the case of nen-availsbility ef:the
werk, the principle ef ‘last ceme fira"t, §u' be adepted,

The Bench by this erder dated 23rd July, 1992 issued

interim directien te t‘:hn respsndents te maintain status-gue -
@8 regards ths centinusnce of the applicants as Casual Labsurers,
That interim erdcr has becems abselute, The learned
ceunsel fer the applicent has alse meved a M,P.Ne,1726/93

praying khuk fer the centinuance of the interim erder

dated 23rd July, 1992, Another Fplicatien has alse been
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.o'ved by the petitionsr applicant, being M Ne, 206/92
praying that the respendents be dirscted te pay wages
to the applicents at the scale at par with regularly
appeinted smpleyees, The learned ceunsel has alse
supperted his M,P, by filing Annexures, which are

certain decisiens arrived at by the C,A.T,,Ahemdabad Bench,

We have heard the lsarned ceunsel fer
the pariies at lsngth and have gsne thrsugh the recerd,

The lsarned counsel has refs:red te para 3 ef the

y reply, vherein it is clearly stabed by the respendents
that the apprehensien of the applicants is mis-conceived
and they are net being dis-sngaged se leng as.tha werk
is available with them, It is further stated that
they will be paid Qages in accerdance with the minimum
scale of pay of the regular Group D emplayes, as per
directiens already passed by the Tribunal, It is alse
staed that while dis-canlinuing the services, the

‘ principls of last cems first ge will be ebserved,

The matter has already besen sst at rest
by the Men'ble Supreme Ceurt in the case of Daily rateq
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va, Unjen of Indis, 5.C,2342,

The ceunter filed by ths respendent
is specific en the peint that se leng as there is werk
available ths applicent shall not be dis-engagsd
except sn tha principle ef last cems first go. In the
reply also, it is stated that Casusl Labeursrs ars

being paid the wates ef Greup-D pay-scales,

In viesw of the above fects and clear
undertakings by the respendent in their reply, the
applirgtien is dispesed of(uith ne erder as to cests,
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